
                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-1631 of 2018 

PR Case No-1363 of 2019 

U/S-366(A) of IPC 

 
ORDER 

14.02.2022 

Accused/UTP named, Md. Moinul Haque is produced today 

through video conferencing. 

See the bail petition bearing No-353/22 filed by petitioner, 

named Marufa Khatun praying bail of accused person named 

Md. Moinul Haque.  

Heard both the sides and perused the petition with the case 

record.  

On perusal of the case record it unveiled before this court 

that criminal law sets in motion closely lodging an ejahar by 

the informant named Must. Jamila Khatoon alleging inert-alia 

that on 31.07.2018 at about 4 PM, her daughter named Miss 

“X” (name withheld) was missing from her house. It is also 

alleged that on vigorous search, they could not trace out the 

victim. 

It disclosed from the case record that the I/O of this case has 

already submitted charge sheet against the accused person, 

named, Md. Moinul Hoque showing him as absconder u/s-

366(A) of Indian Penal Code vide charge sheet vide No-257 

of 2019 dated-31.05.2019.                                               

The fact of filing charge sheet makes it crystal clear that the 

investigation of this case has already been completed. 

However, the alleged offence upon which the charge u/s-

366(A) of IPC submitted being not triable by this court and 

being pending at the stage of the production of accused, 

copy and committal. As such, the prayer of the petitioner not 

appears to be tenable in the eye of law. Hence, the same 

deserves to be rejected due to devoid of any merits.  
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Accordingly, the prayer submitted by the petitioner stands 

rejected.  

Copy is ready to furnish. Accordingly, the copy in view of 

Section-207 of CrPC furnished to the accused person through 

Superintendent of Central Jail, Sonitpur, Tezpur by way of 

sending a messenger from this court. 

The accused received the copy on acknowledgment inside the 

precinct of jail premises.    

The alleged offence of section-366(A) of Indian Penal Code is 

exclusively triable by Hon’ble Court of Sessions. As such, the 

case needs to be committed to the Hon’ble Court of Sessions, 

Sonitpur. Accordingly, the case is committed to Hon’ble Court 

of Sessions.  

Notify the Ld. Public Prosecutor accordingly.            

Further, accused/UTP, Md. Moinul Haque is languishing in 

judicial custody during the period of committal and 

Superintendent of Central Jail, Tezpur shall produce the 

accused before the Hon’ble Court of Sessions positively on 

22.02.2022.     

The B.A. is hereby directed to transmit the entire case record 

along with case diary before the Hon’ble Court of Sessions.    

Inform the Learned Public Prosecutor accordingly.  

Fixed on 22.02.2022 for appearance before the Hon’ble Court 

of Sessions, Sonitpur.   

 

       Sri N. J. Haque 
          Chief Judicial Magistrate 
              Sonitpur at Tezpur 


